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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in
English of the Maharashtra Goods and Services Tax (Compensation to the Local Authorities)

(Amendment) Ordinance, 2018 (Mah. Ord. XXVI of 2018), is hereby published under the authority of the
Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Secretary (Legislation) to Government,

Law and Judiciary Department.

[Translation in English of the Maharashtra Goods and Services Tax (Compensation to the Local
Authorities) (Amendment) Ordinance, 2018 (Mah. Ord. XXVI of 2018), published under the authority of the

Governorl].

FINANCE DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 6th November 2018.

MAHARASHTRA ORDINANCE No. XXVI OF 2018.
AN ORDINANCE

to amend the Maharashira Goods and Services Tax
(Compensation to the Local Authorities) Act, 2017.

WHEREAS both Houses of the State Legislature are not in session;

AND WHEREAS the Governor of Maharashtra is satisfied that
circumstances exist which render it necessary for him to take immediate
Mah. action to amend the Maharashtra Goods and Services Tax (Compensation to

X2L011$f the Local Authorities) Act, 2017, for the purposes hereinafter appearing ;
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NOW, THEREFORE, in exercise of the powers conferred by clause (1)
of article 213 of the Constitution of India, the Governor of Maharashtra is
hereby pleased to promulgate the following Ordinance, namely :(—

Short title 1. (I) This Ordinance may be called the Maharashtra Goods and
and Services Tax (Compensation to the Local Authorities) (Amendment)
commencement. .
Ordinance, 2018.

(2) It shall come into force at once.

Amendment of 2. In section 2 of the Maharashtra Goods and Services Tax
section 2 of (Compensation to the Local Authorities) Act, 2017 (hereinafter referred to
Mah. X2]611$f as “ the principal Act ”), in sub-section (1), in clause (¢), for the words “ collected

by the local authority as specified in ” the words “ computed in accordance

with ” shall be substituted.

Amendment of 3. In section 5 of the principal Act, in sub-section (2),—
section 5 of
Mah. XLI of (a) before the existing proviso, the following proviso shall be

2017. ,
inserted, namely :—

“ Provided that, if, upon the representation by any local authority
that the computation of base year revenue results into loss to the said
authority the State Government is satisfied that the claim is justified
then the base year revenue for that authority shall be such as may be
specified by the State Government : ”;

(b) in the existing proviso, for the words “ Provided that, ” the words
“Provided further that, ” shall be substituted.

Mah.
XLI of
2017.



HERTS IMEA AU, AATARVT WIT 3ATS, AR &, 0%¢/FHTAH L4, Ik R¥0 3
STATEMENT

The Maharashtra Goods and Services Tax (Compensation to Local
Authorities) Act, 2017 (Mah. XLI of 2017) provides for compensation to the
Municipal Corporation of Brihan Mumbai and other local authorities for loss
of revenue arising on account of abolition of octroi and local body tax, due to
implementation of the goods and services tax. Section 5 of the Act provides
for computation of base year revenue of local authorities for the purpose of
calculating the compensation amount payable in any financial year to a local
authority.

2. As per the existing provisions contained in sub-section (2) of section
5, the computation of base year revenue is uniform for the local authorities
covered thereunder. However, due to certain peculiar circumstances of
certain local authorities, the uniformity in computing base year revenue may
result in loss to the local authorities.

3. In view of the above, it is proposed to provide that, if, upon the
representation by any local authority that the computation of base year
revenue results into loss to the said authority the State Government
is satisfied that the claim is justified, then the base year revenue for that
authority shall be such as may be specified by the State Government. For that
purpose, it is considered expedient to amend sub-section (2) of section 5,
suitably and consequently to amend clause (c¢) of sub-section (7) of section 2
of the Act.

4. As both Houses of the State Legislature are not in session and the
Governor of Maharashtra is satisfied that circumstances exist which render
it necessary for him to take immediate action to amend the Maharashtra Goods
and Services Tax (Compensation to Local Authorities) Act, 2017, for the
purposes aforesaid, this Ordinance is promulgated.

Mumbai, Cu. VIDYASAGAR RAO,
Dated the 6th November 2018. Governor of Maharashtra.

By order and in the name of the Governor of Maharashtra,

U. P. S. MADAN,
Additional Chief Secretary to Government.
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